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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 08 of 2025
(I.A. Nos. 263/2025, 262/2025 & 75/2025)

IN THE MATTER OF:

VIPIN KUMAR SAXENA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT

REPLY ON BEHALF OF, THE DISTRICT MAGISTRATE, JHANSI IN
COMPLIANCE TO THE ORDER DT. 15-05-2025 PASSED BY HON’BLE
NATIONAL GREEN TRIBUNAL, NEW DELHI ALONG WITH
SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. That the Hon’ble National Green Tribunal has passed an Order dated 08.04.2025
in the matter of Original Application No. 8/2025 Vipin Kumar Saxena Versus

State Of Uttar Pradesh & Ors.. The Executive part of the order is as follows-

“...1. Learned Counsel appearing for SEIAA, UP and District
Magistrate, Jhansi seeks a days time to place on record the
relevant documents concerning the cancellation of EC, lease and

decision of SEIAA on the representation for restoration of EC.



489

2. Liston 19.05.2025...”

2. That, at the very outset, it is respectfully submitted that the present Original
Application, registered as O.A. No. 08/2025 and filed by Shri Vipin Kumar
Saxena (hereinafter “the Applicant”), seeks—inter alia—quashing of (i) the
order revoking his Environmental Clearance (“EC”) dated 18-11-2022, (ii)
Mining Lease Cancellation Order No. 960/30MMC/2023-24 dated 12-12-2024,
and (iii) the re-advertisement of the mining block situate in Village Dhamnaur,

Tehsil Garotha, District Jhansi.

3. That the Application rests upon assertions that are, with respect, factually
incorrect, legally misconceived and misleading; it is devoid of merit, barred by

law and consequently liable to be dismissed in limine.

4. That the Hon’ble National Green Tribunal (“NGT”) derives its original
jurisdiction from Sections 14 and 15 read with Section 20 of the NGT Act, 2010,
and these provisions impose no restriction on the Tribunal’s authority to set aside
even a Government notification whenever the lis involves a substantial question
relating to the environment arising from the implementation of a Schedule |

enactment.
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5. That Section 14 of the NGT Act, 2010, allows an application to be filed only
where the dispute (i) genuinely raises a substantial environmental question and
(i) is linked to a Schedule I statute or enforcement of any legal right relating
to environment is involved; once both limbs are satisfied, there is no statutory

fetter on the Tribunal’s power to quash an impugned notification.

6. That a party found in continuing breach of environmental norms is not entitled
to equitable indulgence, and the Applicant—having been adjudged non-
compliant on multiple occasions—cannot seek relief in equity from this Hon’ble

Tribunal.

BRIEF FACTS OF THE CASE

7. That in Village Dhamnaur, Tehsil Garotha, District Jhansi, Gata No.—1419 of
Khand No.—01 comprises 24.0 hectares of vacant sand/morrum area on the
bed of the Dhasan River; in compliance with Government Order No. 1875(1)/86-
2017 dated 14-08-2017, the area was advertised on 26-11-2019 through an e-
tender-cum-e-auction system; Shri Vipin Kumar Saxena S/o Shri Om
Prakash Saxena, resident of HIG-A/135, Aashiyana First, Tehsil and

District Moradabad, offered the highest bid of ¥ 352.00 per m?, whereupon a



491

conditional Letter of Intent (“LOI”’) was issued in his favour on 28-01-2020; the
mining plan was approved on 26-02-2020; EC dated 18-11-2022 was obtained
from SEIAA, Uttar Pradesh (Lucknow) and filed in the office; thereafter a five-

year mining lease (11-01-2023 to 10-01-2028) was executed in his favour.

. That, acting on complaints of violations, the Hon’ble Tribunal in O.A. 440/2023
(Navin Kumar v. State of U.P. & Ors.) passed an order dated 22-05-2024 which
states: “In order to ascertain the extent of illegal mining in violation of the EC
conditions by Respondent No.-11, we form a Joint Committee comprising of the
representative of Member Secretary, CPCB, not below the rank of Senior
Scientist, and RO, MoEF&CC, Lucknow who will act as a coordinating agency.
The Committee will visit the site within a period of two weeks and will collect
full information in respect of the extent of mining which has been done by
Respondent No.-11 and the compliance / non-compliance of ‘general’ and
‘specific’ conditions of EC by Respondent No.-11 which have been noted above
and will submit the report before the Tribunal.” A copy of the Order dated 22-

05-2024 is herewith annexed as ANNEXURE-1.

. That in compliance with the aforesaid order, the Joint Committee inspected the
lease area and filed its report on 16-08-2024; the report records only partial

compliance with General Condition Nos. 19, 20, 30, 41, 45 and Specific
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Condition Nos. 08, 12, 17, 23, 29, 38, 44, 53, 61, 62, 63, 66, and no compliance
with General Condition Nos. 07, 10, 11, 14, 15, 16, 18, 21, 27, 32, 33, 34, 36,
38, 42,43, 44, 47, 48 and Specific Condition Nos. 03, 07, 09, 13, 15, 20, 27, 32,

39, 41, 45, 46, 48, 51, 54, 60, 67, 68, 70, 71, 75.

10.That, pursuant to the said report, Show-Cause Notice No. 535/30MMC/2024-25
dated 17-08-2024 was issued to the Applicant under Rule 61(1) of the U.P.
Minor Minerals (Concession) Rules 2021, calling upon him to explain “why
cancellation should not be done against the sanctioned mining lease for failure
to comply with the General and Specific EC conditions and, thereby, the lease-
deed clauses.” A copy of the Show-Cause Notice No. 535/30MMC/2024-25

dated 17-08-2024 is herewith annexed as ANNEXURE-2.

11.That the Regional Officer, U.P. Pollution Control Board (“UPPCB”), Jhansi,
vide Letter No. 544/JVAS-1200/24 dated 12-11-2024, forwarded UPPCB
Lucknow Order No. H-18455/C-2/Air-557/24 dated 10-10-2024, containing the

following directions:

I.  The Consent to Operate granted to M/s Vipin Kumar Saxena, Khand,
Gata No.—4-kh, Tehsil Garotha, District Jhansi, vide order dated 05-

03-2023 is revoked.
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Il.  M/s Vipin Kumar Saxena, Khand-07, Gata No.-4-kh, Tehsil
Garotha, District Jhansi, shall immediately cease all
mining/production operations.

[11.  Competent authorities shall disconnect all power supply and shut all

utilities to the industrial unit forthwith.

A copy of Letter No. 544/JVAS-1200/24 dated 12-11-2024 together with
UPPCB Order No. H-18455/C-2/Air-557/24 dated 10-10-2024 is herewith

annexed as ANNEXURE-3.

12.That the Environment Directorate, Lucknow, by Letter No.
72/IPARYA/SEIAA/5860/5578/2020 dated 21-11-2024, stated: “A show-cause
notice was issued to the project proponent vide letter No.
221/PARYA/SEIAA/5860-5578/2019 dated 27-06-2024 but it was received
back; hence the show-cause notice was e-mailed to the address given in the
application form. The project proponent has not submitted any reply yet. Hence,
SEIAA opined to keep the EC issued vide letter No. EC22B001UP110182 dated
18-11-2022 in abeyance in light of the Joint Committee report filed on 08-08-
2024. Accordingly, EC No. EC22B001UP110182 dated 18-11-2022 is kept in

abeyance.” A copy is annexed as ANNEXURE-4.
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13.That Office Order No. 838/30MMC/2023-24 dated 22-11-2024 was
consequently passed, directing compliance with UPPCB Order No. H-18455/C-
2/Air-557/24 dated 10-10-2024 and the aforesaid Environmental Directorate,

Lucknow letter. A copy is annexed as ANNEXURE-5.

14.That, despite the said order, on 05-12-2024 the lessee, without permission,
illegally mined and transported 5,140 m3 of sand/moram from the lease area,
whereupon an FIR was lodged against Shri Vipin Kumar Saxena at Police
Station Kakarbai. A copy of the FIR dated 05-12-2024 is annexed as

ANNEXURE-6.

15.That, for non-submission of a reply to the notice dated 17-08-2024, breach of
Office Order dated 22-11-2024, and illegal extraction on 05-12-2024, Mining
Lease Cancellation Order No. 960/30MMC/2023-24 dated 12-12-2024 was
issued, cancelling the lease, declaring the area vacant and blacklisting Shri Vipin
Kumar Saxena for two years under Rule 61(2) of the U.P. Minor Minerals
(Concession) Rules 2021; the order was served on his authorised representative,
Shri Hari Shankar Rajput, on 13-12-2024. A copy of the cancellation order is

annexed as ANNEXURE-7.

10
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16.That SEIAA, Uttar Pradesh, in continuation, revoked the EC dated 18-11-2022
issued to the Applicant by Letter No. W&AT-87/PARYA/SEAC/5860-

5578/2018 dated 22-12-2024. A copy is annexed as ANNEXURE-8.

17.That, the area having fallen vacant, and in compliance with Rule 23 of the U.P.
Minor Minerals (Concession) Rules 2021 and Government Order No.
1875(1)/86-2017 dated 14-08-2017, the same mining block was re-advertised
for fresh grant through Office Letter No. 43/30MMC/“Advertisement-
Sand/Moram™/2025-26 dated 17-04-2025. A copy of the Government Order
iIs annexed as ANNEXURE-9, together with the fresh advertisement

annexed as ANNEXURE-10.

18.That the undersigned has been duly authorised by the District Magistrate,
Jhansi, vide Letter No. 114/30MMC/2025-26 dated 15-05-2025 to submit this

reply. A copy is annexed as ANNEXURE-11.

19.That the foregoing chronological facts conclusively establish a consistent pattern
of deliberate non-compliance, repeated illegality and disregard for
environmental safeguards by the Applicant; all regulatory actions—revocation
of Consent, suspension and later withdrawal of EC, cancellation of lease,

lodging of FIR and re-advertisement—are lawful, proportionate and essential to
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protect the environment, and the Applicant is disentitled to any relief either in

equity or on merit before this Hon’ble Tribunal.

THROUGH

T

<@u<w%

Date: 14.05.2025
Place: New Delhi

PRIYANKA SWAMI

ADVOCATE

Standing Counsel for STATE, Uttar Pradesh
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 08 of 2025
(L.A. Nos. 263/2025, 262/2025 & 75/2025)

IN THE MATTER OF:
VIPIN KUMAR SAXENA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT
AFFIDAVIT

I, Bhupendra Yadayv, aged about 31lyears S/o Sh. Chandrama Yadav is presently

posted as Senior Mines Officer, Jhansi, Uttar Pradesh having an office at Jhansi.

Presently at New Delhi.

1. That I am posted as stated above and well conversant with the facts of the

present case and as such competent to swear this affidavit before this Tribunal.

2. That the accompanying Reply has been drafted by our counsel upon my

instructions.

13
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3. That the contents of the accompanying Reply are true and correct, and the
knowledge has been derived from official records and nothing material has

been concealed therefrom.

0
o 08D ‘Dge“ce
denve qin o M;
\\\3‘5 AR PONENT
VERIFICATION
| | 16 HAY 2005
Verified on solemn affirmation New Delhi on this day of 2025,

that the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed

therefrom.

DEPONENT

14
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AnNex R 1

Item No. 13- ‘ Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI-

Original Application No. 440/2023
Naveen Kumar Applicant
Versus

State of Uttar Pradesh 8 Ors. Respondent(s)

Date of hearing: 22.05.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER .
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Akash Vashishtha, Adv.

Respondent: Ms: Priyanka Swami, Mr. ShivamSingh-& Ms: Shivani Pandey, Advs: for-
SEIAA, UP
Mr. Ankit Verma, Adv. for the State of UP
Mr. Gigi. C. George & Mr. Ishwer Singh, Advs. for NMCG
Mr. Saurabh Balwani, Adv. for CPCB (Through VC)
Mr. Bhanwar Pal Singh Jadon, Adv. for R - 1 & 10 (Through VC)
Mr. Gaurav Kumar Bansal, Adv. for R - 11 (Through VC)
Mr. Sarang S. Chowdhry, Adv. for MoEF (Through VC)

ORDER

1. In this original application, Applicant has raised the grievance that
Respondent No. 11 is undertaking sand mining in river Dhasan, a
tributary of river Yamuna, at Gata No. 1419, Kha Khand No. 01 in
Village Dhamnaud, Tehsil Garautha, District Jhansi, Uttar Pradesh in
violation of the Environmental Clearance (EC) conditions as also in
violation of the environmental norms- prescribed  in Sustainable Sand:

Mining Management Guidelines, 2016 and EMGSM, 2020.
2. The Tribunal on 18.03.2024 had issued notice in the matter.

3. The respondents, Ministry of Environment, Forest and Climate

Change (MoEF&CC), Central Pollution Control Board (CPCB), National

1
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Mission for Clean Ganga (NMCG), State Level Environment Impact

Assessment Authority (SEIAA), UP and District Magistrate, Jhansi have

filed their response.

4. Learned Counsel appearing for the Applicant as referred to the

following ‘General’ and ‘Specific’ conditions of EC dated 18.11.2022 (at

page 81) and has submitted that these conditions are violated by the

Respondent No..11:

12.

13.

15,

45.

It shall be ensured that standards related to ambient air
quality/effluent as prescribed by the Ministry of Environment
& Forests are strictly complied with. Water sprinklers and
other dust control majors should be applied to take-care of
dust generated during. mining operation. Sprinkling of water
on haul roads to control dust will be ensured by the project
proponent,

It shall be ensured that excavation of minor mineral does not
disturb or change the underlying soil characteristics of the
river-bed / basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will

not-in any way disturb the; velocity and - flow pattern of the-
river water significantly.

Primary survey of flora and fauna shall be carried out and

data shall be submitted to the RO, PCB and SEIAA within .six.

months.

The green cover development/tree plantation is to be done in
an area equivalent to 20% of the total leased area either on
river bank or along road side (Avenue Plantation).

Specific condition:

16



22.

23.
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In the absence of replenishment study, in compliance of
Hon'ble NGT Order dated 06.05.2022 Initially the EC will be
operational till 31.12.2022. Permissible quantity and area

nd area mentioned in Lol

shall be strictly limited to quantity @
lesser, and maximum mineable

or mining plan; whichever s ; axi
depth will be limited to as approved in the mining plan.

For subsequent years, Project .
annual replenishment study to SEIAA, UP for ar.nendment in
EC for mineable quantity and maximum permi§Stble depth Jor
mining based on. scientific findi replenishment. study.

before SEAC for appraisal for next
three years to assess rate of deposition and acwrdiqgly,
mineable. production capacity and depth.can.be ;_;res.mbed,
based on trends analysis, provided it is found scientifically
satisfactory by the SEAC. The placing of the study report

.« mandatory for Initial three years-
XXX.

The mining lease holders shall, after ceasing mining
operations, undertake re-grassing the mining area and any
other area which may- have peen disturbed due to'.theyr
mining activities and restore the land to a condition which is

fit for growth of fodder, flora fauna etc.

Project Proponent. should. submit action.plan.for carrying-out.
plantation at least @1,000 plants / ha of lease area. In this
case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at
least 24,000 plants, ei land or community
land, within a periphery of 5 km from the boundary of the
lease area along with provision !

Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Departmerit otherwise it will
be treated as violation of EC condition.

In. consultation with District: Environment Authority or an
Authority nominated by concerned DM, project proponent will
prepared a conservation and management plan for
rejuvenation and. management of water. bodies -having- total
surface area of more than 120 ha. Funds for the same will be

bank account and six monthly compliance

kept in a separate
status will_ be. presented by project. proponent. before. the
nominated authority in the District.

Latest technology (water sprinklers/ tankers) to be adopted
for mitigating dust at source points in lease area and haulage
road during operational activity/ vehicular movement.

As per the proposed plan, plantation with area specific plant
species, number-of plants to be planted.

¢ shall submit fresh

17
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34.

42.

47.

52.

55.

57.

61.
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r green belt should be on the basis of
ex. Project proponent should ensure
should be replaced from

Selection of plants fo
pollution removal ind
survival of tree saplings. Mortality
time to time.

Teport of the area for air quality, water
Besides flora & fauna should be
nd be submitted within 45 days for

One month monitoring
quality, Noise level.
examined twice a week a
a record.

Mining should be done by Bar scalping methods extraction
(typically 0.3 -0.6 m or I - 2 fiy as per sustainable sand

mining management guidelines 201 6.

The excavated mining material should_ be carried and
transported in such a way that no obstruction to the free flow

of water takes place. Suitable measure should be taken and
details to be provided to concern Department.

To avoid ponding effect and adverse environmental conditions
for sand mining in area, progressive mining should be d_qne
as per sustainable sand mining management guidelines

2016.

work will be open-cast and manual/ semi
NGT/Hon’ble Courts
scooper etc. should
No drilling/ blasting

The mining
mechanized (subject to order of Hon'ble
(s)). Heavy machine such as excavator,
not be employed for mining purpose.
should be Involved at any stage:

The project proponent shall undertake adequate safeguard
measures during extraction of river bank material ‘and ensure
that due to. this activity. the hydro-geological regime. of the
surrounding area shall not be affected.

The critical parameters such as PM10, PM2.5, SO2-and NOx
in the ambient air within the impact zone shall be monitored
periodically. Further, quality of discharged water If any shall
also be-monitored [(TDS; DO, p1-1, Fecal Conform-and Total
Suspended Solids (TSS)).

18
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65. Four ambient air quality-monitoring stations should be
established in the core zone as well as in the buffer zone for
monitoring PM10, PM2.5, SO2 and NOx. Location of the
stations should be decided based on the meteorological data,
topographicat features and environmentaily and- ecologicaily
sensitive targets and frequency of monitoring should be

undertaken in consultation with the State Pollution Control
Board.”

S. In the OA; Applicant had taken the specific plea in paragraph 6

onwards relating to non-compliance of these conditions.

6.  The respondent - SEIAA, UP has filed the reply dated 20.05.2024

but there is no response to the specific plea of the Applicant in respect of

non-compliance of the EC conditions.

7. It is not in dispute before us that if the EC conditions are not

complied with, then the SEIAA, UP is- required to cancel the EC. SEIAA,
UP has filed an evasive reply before the Tribunal by not responding to the
main issue involved in the OA. Hence, we impose the cost of Rs. 10,000/-

upon_SEIAA, UP for filing. such_a response. The said cost be. deposited

with the Registrar General of the Tribunal within two weeks.

8. The response of the District Magistrate, Jhansi has ‘been filed along

with the covering letter dated 21.05.2024 sent by the Additional District
Magistrate (Judicial) enclosing therewith some instructions. We do not
find any response under the signature of the District Magistrate, Jhansi
covering the issues which are specifically raised in the OA. The first
enclosure to the so-called response by the District Magistrate, Jhansi is
some report which is under the signature of five officers and in the
heading; it-is stated to be some- instructions- for filing-the response. For
such an improper response before the Tribunal, we impose cost of Rs.
10,000/~ upon the District Magistrate, Jhansi which is f.o be deposited

before the Registrar General of the Tribunal within two weeks.

19
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9.  The authorities are expected to fairly file their response disclosing

the correct position about the issue involved in the OA instead of

attempting to conceal the same.

10. The respondents - SEIAA, UP and District Magistrate, Jhansi are
granted further four weeks’ time to file a fresh proper response, subject to

deposit of cost as mentioned above.

11. We also find that Respondent No. 4 - UPPCB is required to monitor
and ensure compliance of norms by the Respondent No. 11. Though the
Respondent No. 4 is duly served, yet not represented in the matter and
no response on behalf of Respondent No. 4, Member Secretary, UPPCB
has been filed. Hence, we have no option but to direct personal

appearance of the Member Secretary, UPPCB by virtual mode on the next
date of hearing.

12. At this stage, it would be proper to_take note of certain photographs.
which have been enclosed by the Applicant as Annexure - A/2 along with
the OA showing that the instream sand mining is going on by using
poclain machine which is not permissible. The respondents, especially
the SEIAA; UP and District: Magistrate, Jhansi- have not doubted the

correctness of these photographs in their response.

13. We also take note of the fact that Respondent No. 2 - MoEF&CCT
has filed a response and the submission of Counsel for Respondent No. 2

is that the MoEF&C has no role in the issue involved in this matter.

14. In order to ascertain the extent of illegal mining in violation of the
EC conditions by Respondent No. 11, we form a Joint: Committee-
comprising of the representative of Member Secretary, CPCB, not below

the rank of Senior Scientist, and RO, MoEF&CC, Lucknow who will act as

-GA

20
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a coordinating agency. 'ﬁ\e Committee will visit the site within a period of
two weeks and will collect full information in respect of the extent of
mining which has been done by Respondent No. 11 and the compliance/
non-compliance of ‘general’ and ‘specific’ conditions of EC by Respondent
No. 11 which have been noted above and will submit the report before the
Tribunal within four weeks- by e-mail at judicial-ngt@gov.in preferably in

the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF.

15. It will also be open to Respondent No. 11 to file the response at

least one week before the next date of hearing.
16. Meanwhile, respondents - SEIAA, UP and DM, Jhansi will ensure
that no illegal mining is-done by Respondent No. 11.

17. Liston 16.08.2024.

18. A copy of this order be forwarded to Member Secretary, CPCB and

MoEF&CC by e-mail for compliance.

Prekash Shrivastava, CP
Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
May 22, 2024
Original Application No. 440 /2023
DV

21
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"14- In order to ascertain the extent of illegal mining in violation of the EC conditions by
Respondent No. 11, we form a Joint Committee comprising of the representative of Member
Secretary, CPCB, not below the rank of Senior Scientist, and RO, MoEF8&CC, Lucknow who will act as
a coordinating agency. The Committee will visit the site within a period of two weeks and will collect
full information in respect of the extent of mining which has been done by Respondent No. 11 and
the compliance/ non-compliance of 'general' and 'specific' conditions of EC by Respondent No. 11
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e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in
the form of Image PDF-
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511 ANNEXURE -4

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010

Phone : 91-522-2300 541, Fax:91-522-2300 543
To, E-mail : doeaplko@yahoo.com

Sri Vipin Kumar Saxena e wwisd
$/o Sri Om Prakash Saxena !

R/o- MIG —A/135, Aashiyana Pratham,
Tehsil and District Moradabad U.P.

Ref. No 72 /Parya/SEIAA/ 5860/5578 /2020 Date: 21, November, 2024

MoEFCC Proposal no- SIA/UP/MIN/56882/2020 & SEIAA, U.P File no- 5860/5578

Sub: A nce of Environmental Clearance for Proposed Sand/Morrum Mining from Dhasan Riverbed at
Gata Mo. 1419 Kh Khand Mo.- D1, Village- Dhamnaud, Tehsil- Garautha ,District- Jhansi U.P., (Leased Area —

24.00 Ha).
Dear Sir,

SEIAA In its 851" meeting dated 07-11-2024, discussed the above matter in light of order dated
22.05.2024 and 16.08.2024 in Hon'ble NGT O.A. No, 440/2023 Naveen Kumar versus State OF Uttar
Pradesh & Ors and noted that the above matter was discussed in its 819" maeting in which it was decided
that:

-4 show couse notice be issued to project proponent regording non-compliance of Environmental
Clearance conditions os submitted by the petitioner, Project proponent is required to clarify the following
within 15 doys- As to why EC [ssued vide letter no. EC22B001UP110182 doted 18.11.2022 should not he
cancelled...

In the Minutes of 851% SEIAA mesting it is mentionad that:-

- @ show cause notice wos lssued to the project proponent vide letter No, 221/PARYA/SEIAA/G860-
5578/2018 dated 27/06/2024 but it was received back, hence the show couse notice was e-malled on the
address given In the application form. The project propanent has not submitted any reply wet, Hence SETAA
opined la keep the EC issued vide letter No EC22B001UP110182 dated 18/11/2022 in aheyance, in light of
Joint committee report of representative of Member Secretary, CPCB and RO, MoEF&CC, Lucknow filed an
08/08/2024.."

Hence as per the decision of the SEIAA EC Neo EC22B001UPI10182 dated 1B/11/2022 is kept in

abeyance,

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of

30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
This is for your information and necessary action in accordance with provision of ElA notification 2006
{as amended). f

(Ajay Kumar Sharma)
Member Secretary, SEIAA
opy, through email, for information and nece action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change, Government of
Uttar Pradesh, Lucknow (email — psforest2015@&gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, lor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment, Forest
and Climate Change, Kendriya Bhawan, 5th Floor, Sectar “H”, Aliganj, Lucknow — 226020 (email -
rocz. lko-mef@nic.in)

4, District Magistrate, Jhansi.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 {email - ms@uppch.in)

6. Copy for Guard File,

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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(2)

SFRT § O G B R ARyl WG $R B 9qevd o arg (wguer fawer
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fesia: 21.11.2024 o Ioog fhar wm % f5 “a show cause notice was issued to the project
proponent vide letter No. 221/PARYA/SEIAA/5860-5578/2019 dated 27.06.2024 but it was received back,
bence the show cause notice was e-mailed on the address viven in the application form. The project
proponent has not submitted any reply yet. Hence SEIAA opined to keep the EC issued vide letter No.
EC22B001UP110182 dated 18.11.2022 in abeyance, in light of joint committee report of representative of
Member Secretary,CPCB and RO, MoEF&CC, Lucknow filed on 08.08.2024.

Hence as per the decision of the SEIAA EC No EC22B001UP110182 dated 18.11.2022 is kept in
abeyance.”
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~ N.C.RB (ta.@ft.am.dl)
' LLF.-l (qdhtepa siier o -l)
FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

wow gt fend
(a7 173 <Y T vy qw & agd)

1. District/Unit (Rram/gsrd): it
P.S. (gr): Waé Year (a): 2024
FIR No.(¥. qﬁ\w‘) 0098 '
Date &Time of FIR(w.g . &Y featamiamna): 06/12/2024 13:09

- o, Acts (arfRferam) Sections (8TRI(T))

|

(?5'{{) \ ! ) E

1 @an@ﬁa(ﬁamaﬂﬁﬁ?m) e . |

) \ iEl [ 195/ I N .. L

2 [am ua E (R o R 121 |
3T 1957

3.(a) Occurrence of offence (3ruRrer &t Te=T) :

1. Day T iRe Date From 22/11/2024 Date To  05/12/2024

(f&=): (Rerim A ): (Rerien e ):
Time Period Time From 00:00s9 TimeTo  00:00
(aug arafy): ., (T | ): (Fag a®): &=
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___N.CR.B (r.d1.amsf)
L.LF.-| (gt stTa T -)

(b)Information received at P.S. (U1 Sigi =1 W14 5% );

- Date 06/12/2024 Time (I9):12:59 =t
(ieerian )

(¢) General Diary Reference (TsTirEm G ):

Entry No. 018 Date & Time 06/12/2024 12:59 s
(wiarte ) sl (Rearie 3 war):

~

4. Type of Information (ga=1 &1 y&r): fifea
o.Place of Occurrence (UcATEw);

Direction and distance from P.S, Beat No.
1. (a) (amm @ g8 i fyarm): gd, 09 it (e g.):

{0} Address yiff s W= 14199 , T v agie ST AT RS
(ue):

() In case, outside the limit of this Police Station, then
(zrfe; orre +fimT & arge @ A
Name of P.S. District(State)
(ATEIT T AATH): (Fer (=)




T (TG T T -]
6.Complainant / Informant (FRrararerasa f{gerFTadi ):

{a) Name (7IT#): 3T
(b) Father's/Husband's Name(firer / ufy @7
(c) DUtbFyear of Birth (s fafer /anf ): 1992
(d) Nationality (TEIza): ¥R
(e)UID No. (gaigal T.):
(f) Passport No.(araaTe €. ):
' Date of Issug (nd @ @1 [f2):

Place of 18U (sl HTA @1 TAT ): : -

{d) id detaiis (Ration Card,Voter D Card,Passport,UID No.,Driving License, -

'PAN) i Y
'_$_-N°:§?i:§ff_)i Id Type (T T & 9aT) |d Number (TETT §€a) __4-;\
[ .| | o dE

(h) Address (TTT): - B
Address o .

1 8.No. | Address Type |Address ()
(hE) |(WETEEER)
1| I U }@ﬁﬁﬁﬂméﬁéﬁ T IER IS, A

Tf,,,,”,,,_ I e mf”—-r«—-r/“;“'-——‘{‘
7 rdion g P g e T 226200

(i) Occupation (m),:
(i) Phone number (XYY G.):

Mobile (daTser &.): 91-7979950700
7.Details of known/suspected/unknown accused with full particulars

(vmar [ EieTer [ AT arfrg s o1 g fererRor i =vf):
Accused More Than (3T mAdt s @ arfti g1 a) w&a):
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- ~ N.C.RB (wAram)

, - LLF.-l (gehea strar i -l)
'S.No.\Name (-TT7) | Alias (3T-TH) Relative's Name |Present Address
@y (fedeR @ Am) (o o)
\ 1 |fafte g  Remaram: a1 W A135 nflrar
| T RIS TFAT W IR, IT e,
B ST SR D ... - SO p———
2 |ewa Rer@ram: 1. 3w i s s

8.Reasons for delay in reporting by the complainant/informant

(Rrarareaf | germaaf gra faré &0 @ ol e & HIROT):

8 T et FaYear i) T e JueTE I &8 e & BRI
9.Particulars of propertics of interest (3 af=tra grafy &1 e

i1$.No. Property Property Type Descripti'on Value
(.4.)|Category (@t @7 YHT) (Fererzun) (InRsl-) _
1 @oRaoty  |(geE )

10.Total value of property (In Rs/-)-wfif @1 gl e (@
11.Inquest Report / U.D. case No., if any (g giiter fraé 1 7.8 & af
W g ): T

'S.No. iUIDB Number

12.First Information contents (J&H T T2 ):

Tt T TIAT T o o ey AT e e ST
o waw ﬁqﬁéaﬁmﬁfﬁwuﬁm@mmm%ﬁﬁm
ZiTdl & TG RT3 1T S 3 3R W0 1419@ # 24 0 &7 W 05
ﬁﬁaﬁ%@mmlmmwwugﬂﬁﬁﬁqwmgmﬁ
3T Tl G R HIG-A/ 36 anfamr wew dgdie 7 e qerere
%u&ﬁ&ﬁw%nm%ﬁwﬂﬁmwaﬂﬁ%ﬁﬁa@wﬁu@wm
fRties 22.11.2024 &1 3y uTiRe fhir 72T | UgTere gRi 9 Al Sqarel-
RyIT SIT TGT & S1IIT AIGY % e # of foetien 06/12/2024 wd 10.30PM
aﬁﬁ%qﬁsﬁﬁ?ﬁzw,@f#ﬂn\gﬂt,gﬁ'wmn@mw( _
HG483) muw@ﬁaﬂﬁﬂmﬁﬂnmﬁi’rw%ﬁwmm'@m
T TRIT | Rhee] T2 & SIS @ 3 W T T, e S Hith I
YTy it I | AATEY A gt 5140 B Hex ITE STel/HI T T AN
OfergeT AT STIRIT UTIT 1T , UETeIReh T el fewtien 22/11/2024
Seeier S G R ST @ e @l (e ger fafame) stataem
1957 &) €T 4 & 21 T Soele TR ST UTaT 7T | 37T SN e § o
p ,
R

14
B

A
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R - N.C.R.B (.
LLE.-l (qdga STl i 1)

& 32 3 e WA = wigen i g o7y & G

m e &1 HE Y | el TESt 3 ama:ﬂguggg/mzom Atzlladmubey
mines inspector, Jhansi mob- 7979950700, s 3 SueId
05/12/24 (Rrire, gmm) @0 0 i | AYe- # A1070200 efler IO <P
mﬂmwaﬁwsﬁaaamﬁgmqmﬁﬁm%ﬁm QIFEEIR W

e i % e fenan T |
13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2
Ere il

(Y it el « R STrenT ) & T A 2 fon Tyl

0T e, ©. 2 W Fee@ UTl 6 T an
(1_)Registered the case and took up . or
the investigation: (5T o<t fonar @
Tt 3R e & ferg feran war ) b
(2)Directed (Name of 1.0.) AJAY KUMAR Rank Sl (Sub-|nspector)
(w2):

(sri= ity @ ATW): | YADAV

No. 172450098 to take up the Investigation _
(d.): (aﬁarfaamﬂtrmﬁaﬁsﬁuﬁisrﬁfmm) or (1)

(3) Refused investigation due to (st & farg ):

or (3 T g FeaT AT)
4) Transferredto P.S.  ~ District
(ar=): (FSrer):
diction (@Y TTAHR ¥ reuT gEATaiNd) -

on point of juris
F.LR. read over to the complainant / informant,admitted to be correctly

" recorded and a copy given to the complainant / informant free of cost.
(fﬂqﬂmﬁflqaﬁmmfﬂﬁmuﬁﬁﬁq@mgmémﬁ,u@ﬁgm i
e Hrdl ﬁ‘rsgazﬁmwm?ﬁafai‘rﬁnﬁ )

R.0.A.C.(3m. 3l 7 L)

(32}
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14 Signature/Thumb impression of the
complainant / informant.(Fmmrraaar /

GErATaal B gEIER / ST A FHaT):
15Date and time of dispatch to the court
(argrera # fhwur <t feeien 3T ww):

A

~ N.C.R.B (v.d.ame.d)
LI.F.-l (gehtaet St T -I)

Signature of Officer in charge,
Police Station
(et wTd) & gEITER)
Name Vinay Kumar sahu
Rank | (Inspector) oE
No. 930630373

5

It

o
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) ‘;v')

INERAE F
DRI fremfererd, i |

(@ arpm)

BN E0 /30mowoio /20405 femia: 1R /1.9 /2024

SICE)
STUE ST ) TEilel TRIST @ TH-ErFS @ TITeT We—1419 @ @ WU IRRT—1

q ﬁam 24.0 B0 W IR dre] /Mt B R 81 Y 05 ¥q So%0 SrEf (URER)

o) Rl -2021 @ a4 @ el é—ﬁﬁ@ T SN v &
gmn B ’\ZFF\ IRER W wAE B T W WE-1270 / 300H0ueed /
forfie—arel,/ T/ 201020 R 26412019 @ O ¥ T R, R o
M R RERIRCILR ﬁmﬁq;ﬁq:oméo%ﬁo—q/m SIRRIE

TR TR GRT ReA7h: 18.11.2022 D WY e gy T R & SiRT=

SEER R T e 11.01.2023 | fid: 10.01.2028 e (05 adfar) & arafey gq Ueer
faere fraree far T | :

Baﬁqqéa%mﬁmoﬂ@agﬁaaﬁmmﬂéﬁwﬁﬁﬁrm(aﬁo@
440/2023 T8 HAR T weer oy V9 9 30 7 uiRe s Reid: 22,05 2004 ¥
faram & :

“In order to ascertain (lyc extent of illegal mining in violation of the EC conditions by
Respondent No. 11, we form a Joint Committee comprising of the representative of Member
Secretary, CPCB, not below the rank of Senipr Scientist, and RO, MoEF&CC, Lucknow who will
act as 7 a coordinating agency. The Committee wil] visjt the site within a period of two weeks ang
will collect full information in respect of the extent of mining which has been done by Respondent
No. 11 and the compliarice/ non-compliance of ‘general’ and ‘specific’ conditions of EC by
Respondent No. 11 which have been noted above and will submit the report before the Tribuna]

Gﬁa@aﬁmwé%mw (7 Rt g W)mwmmwmm—qa
A Sfceriae General conditions a5 M) WRT—19, 20, 30, 41 9 45 Uq Specific conditions )

o @08, 12, 17, 23, 29, 38, 44, 53, 61, 62, 63 T 65 Py 3RIB SFgurer &) Ry

39, 1. 45, 46, 48, 51, 54, 60, 67, 68, 70, 71 75 I 3T T RRT R, R

SRR YeerNG B ux RT—535 / 3074000 / 2024-25 Riep © 17.082024 )

et IS farar o 5 wagfareor VI SV 315 18.11.2022 ¥ Sl General
conditions &1 vref g Specific conditions @Y wral @y ST 9 35 oy 3@ £ fafs
Egm‘\fWzﬁwﬁﬁmﬁﬁmﬁaﬁraﬂm‘fqdwﬁfmwaﬁ%m
ST BT 07 faw & aivar prafery YT DT YRR SR w7 gow

;ﬁj z.
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| IR (@RER) Framaeh, 2021 @ [Fan-61(1) B 3P amys ver A Rﬁao—cr@wqeal
zﬁﬁwﬁwaﬁwﬁa@ﬁm,%ﬁ%ﬁﬁrﬁﬁww_mmﬁﬂmmaﬂa
memﬁmmwar@aﬂﬁrfﬁwﬁuﬁaﬁﬁWWI »

SWRITT G Ieel & ww i 8 aRier. Sovo e R @, g
« Brfer, SN B wm weE-544 / S0EN0THO—1200 /24 [&i®: 12.11.2024 & 1T Hor
SO0 TGOT I3 1S, TRATE B T WHT—0 18455 /¥0—2 / ag—557 / 24 R 10,
102024 # Jeorg fbar T ¥ fpm

" WS sRaT e g1 wiRe sy Reia: 22052024 & SFqrer A
fa=i®: 19.06.2024 aﬁv%ﬁﬂﬁﬁm'lﬁﬂﬁwaﬁuﬁ%wa}a‘hmmmm
W T IR IO 9 S e @ FTER HlogHo 10 vEmerY @ A
- Feife st AR @ g T UG §Ts gRT yiaeeig Wl fasie:

18112022 W ¥l ar quf: ST ~Tel fem ST mr e R ST oy g
LA SE16319 /%012 /AR~ 557 /24 fIiep: 26.08.2024 ERT T & faeg 6y
. (TR PraRer e i) P18+ (Feienfei) Yt aRT-31—7 @ arenia BT

mﬁﬁvﬁﬁa%mwmﬁawmmwmmw
ST ST M 7 o oy 2 |

U9 IS ®RIY
RUELEIC R g — gV ffa c I%: 18.11.2022 3
w@ﬁhﬁmﬁmwﬁmmmazﬁmﬂaWWI

SIS 3 ST AT Y <o aramae b STV WY (gt Frares
oI ) AfiR—1ggs ATy ke MBE

S| 3R SENT 3y g (g WETEWW?!% XIaerrs %ﬁmﬁﬁﬁm

=) : :
_gf—31—?$mmwﬁmmm%m;;§;qwmﬁﬂﬁ

SN s
=W B A AR g § |
el S ) 9 gy P g 0, e

feeia 05.03.2023 7Y Rerey e S @ Y (Srer /amg) amder
2= W B "Rt AR AR R

“,,@_,amlrn/ Parya/ SEIAA/ 5860/ 5573/
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% SEIAA/ 586.0‘5578/ 2019 dated 27.06.2024 but it was received back, bence the show cause notice
~ was e-mailed on the address viven in the application form. The project proponent has not

submitted any reply yet. Hence SEIAA opined to keep the EC issued vide letter No.
EC22B001UP110182 dated 18.11.2022 in abeyance, in light of joint committee report of
representative of Member Secretary,CPCB and RO, MoEF&CC, Lucknow filed on 08.08.2024.

. Hence as per the decision of the SEIAA EC No EC22B001UP110182 dated 18.11.2022 is kept in

abeyance.”

SR & afier, Sovo yeET FrEer A1, & wrfed, ik @ 0
ERET—544 / S0NOTHO—1200 /24 fFiiep: 12112024 T Swik yod Fquor Fwr qrs,
WIS D U GE-Ud 18455 /W2 / AR]-557 /24 eI 10.10.2024 TRIT qgfeR,
fReTer, TETS & TH WIT—72/parya/SEIAA/5860/5578/2020 ferlep: 21.11.2024 T SFFATCTT

¥

v

IR ¥ T GRI638 /30THOTHOHN0 /202324 fATD: 22.11.2024 & AR A e

TRe e T g @ MR @ wge Gel gRTfATid: 05122024 @ fPa T
ﬁ\?lxm%Wwaﬂﬁm&ﬁﬁﬁ?ﬂwﬁaﬁamo.oomm

W/memmgﬂﬁmmww,m@wmwﬁﬁm—gﬁﬁ

ERT OFT—baRag ¥ werm xpaer Rue # qol Herr 14 |
SR ¥ W R N AR HIR [ gRT AT TRiaRer e

" gai—q3 § SRRET General conditions @ ¥l Td  Specific conditions Bl ¥l T

SFuTer T T T @ e ¥ veer frediawer @y fefd Aifew faAte: 17.08.2024
P YR 3Tl i a3 raferd § e T fbar T vd & Sifeeni, So%o
yeNur i A1, & arfed, S & uH w544 / S10410T0—1200 / 24 feTiep:
12112024 @ W WoRd SoY0 YSEU fRAT 9%, @@NE: P U WEA-vd
18455 / W2 / A—557 / 24 TFich: 10.10.2024 B SFFAR A7 AT GAR HFRET ERT T
Ug—16319 / H—2 /ag— 5577/ 24 fafics: 28.08.2024 R ffd @Ror wamRil Aifed @
SrITerT ST Ui el @ R R e A e, ygEer P 91, Sk @
faia: 30.09.2024 B AR wrellg Fderor faeTich: 27.00.2024 ¥ A€ urar w4 f i fafsy
FAR G GRT W 91 g7 el Al oret /arg fastidp: 05.03.2023 Ud ¥o0 WId
wifaRer aftiyare qeaiad witawer gR1 frfa gafarefn Wiefa femie: 18.11.2022 ¥
SfeaRaa wrdf T SruTer fasar ST 18] YRl 7T Od g fQeid: 22.11.2024 B ARGH 9
ot ameer o1 SUTe 7 @R §U Dol 5,140.00 AR UGS dle]/ ARA BT &+
X URaed fbd WM @1 <2 # o -dhadvds H gof v g Rurd & ug fafea @ f
St ffM HAR TR GIRT YR sl TV ¥ SfecTRad 2rdl 31 Sewigd aR—aR
o o9 @ B3 IR A= Qv grRT i RO gl Al BT TR IR |
5 STM Ud f&id: 22.11.2024 B AEAH W TR T4 AT BT Ieod e B G G
gaaﬁaﬁwﬁ%mﬁ enford {53 o & giewa fr=forRaa e wiRa 6 oI

1= e SR @) T8 TRIST @ UH-EHAlS © Tl W-1419° @ & U8
-1 H R 24.0 30 &F W g T Tl R qr6]/ARA HT Aarft
yeer 05 Ay (e 11.01.2023 ¥ f&AIH: 10.01.2028 ) @1 @y &g 50
fafd. gAR waAT = 5 o gare Aaparii-gaosmgosiio—T / 135,
SR Yo, TEeT 9 RIe—TRIeTaTs @ Yer ¥ e a1,/ ARA & Sad
%@mﬁmmﬁmma&rwm;ﬁﬁaﬁmﬁam
AT 2 |

T e S A v e
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@)

T U @ Ul & AR H PRIy S AwaT-838 / 30UH0TH00 /
L | 2023—24 f&F1P: 22.11.2024 DT AT A BN e 5,140.00 TN ST !
l- ATl HIRH BT W DY URTE [ O & PHIROT 3 W@ TR Ied) @
W H WO 7,71,000.00 AT WG Hou @ w9 ¥ WO 7,71,00000 X 5 =
38,55,000.00 1 FRIRT @ (w58 o SriT W0 5,00.000.00 & MR e
B IR ARRIART Y ger eFRIRN %0 51,26,000.00 BT FRRIME & ol

.

3= el & Fram-61(2) i sfeafaa wiRum & srefm veermes = AR
: BAR WHET G A SN g wawr  Rrarfi-gaosmgosio—y /135
SR o, Telic d Rel—TRIeraTg & =1 o < af @) srafy ¥q el

AN ST T R | N
4= U T ucel § Ul d 9w & ae § e e Al
R SR |

I
THid g ag fasim— Gﬁ%
ufaferfd— FrafeRaa @ wemml vd snasas s gg Ui
= WY RE, g i@ et Qv Sovo T, e |
2— e, e vd wihed Rremers, Sovo, @hisT e, o |
3—  aRw gfere areflers iR |
4— AR e (i), sk |

5—  SURRER /&, wier)

6— %ﬁﬁﬁﬁwﬂa@mgashaﬁqmﬂmﬁmﬁ—wo
JML0ST0—Y /135, SR yor, Tedld 7 Rrem-—Remr | -
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0\\'&\”’ : | Registered

e

State Level Environment Impact Assessment Authority, Uttar Pradesh

\ oV Directorate of Environment, U.P.
(b J

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
To, Phone : 91-522-2300 541, Fax : 91-522-2300 543

) ) (\\r\\/b . Shri Vip_in Kumar‘:‘:&ggena, _ VIi/-clll:saliitle::dv?‘e”t‘x}:ll:c;:i:ahcooo.com
. j/o Shri OM Prakash S.axena, - p.com
= v Tﬂfg‘rc)‘, ~/R/o MIG-A/135, Aashiyana Pratham, ~.
TG 7!' il ang District- Moradabad, U.P.
ﬂj:; /’ylj: IRLE e o o "y
N Ref. No....8.7..../Parya/SEAC/5860-5578/2018 Date: 99, December,2024
PUUL i ™ G

|

1 ¢ " .
%ub:  Cancellation of Environmental Clearance for Proposed Sand/Morrum Mining from Dhasan
~,/ Riverbed at Gata No. 1419 Kh Khand No.- 01, Village- Dhamnaud, Tehsil- Garautha ,District-

l, 2 itlop., (Leased Area — 24.00 Ha).
T

SEIAA discussed the above matter in its 855th meeting in which it was observed- “that the
above matter was discussed in its 851°" meeting in which it was decided to keep the EC issued
vide letter No EC22B001UP110182 dated 18/11/2022 in abeyance, in light of joint committee
report of representative of Member Secretary, CPCB and RO, MoEF&CC, Lucknow filed on

/«(:—*”‘;ﬁ\‘/ 08/08/2024. SEIAA noted that show-cause notice has been issued to the project proponent vide
r = letter no. 221/parya/SEIAA/5860-5578/2019 dated 27.06.2024. The project proponent has not
J responded vet hence in the interest of the justice SEIAA shall wait for 07 days further thereafter
will proceed for cancellation of Environmental Clearance.”
The project proponent has yet not responded hence SEIAA opined to cancel the EC issued
vide letter No EC22B001UP110182 dated 18/11/2022, in light of joint committee report of
representative of Member Secretary, CPCB and RO, MoEF&CC, Lucknow filed on 08/08/2024.
Hence in view of the above the EC issued vide letter No EC22B001UP110182 dated
18/11/2022 is being hereby cancelled and no more stands valid. :
sy This is for your information and necessary action in accordance wit| provision of EIA
~d ‘o< (¥l notification 2006 (as amended)

—

AN

%
"~
CG—(’OVDOQ/S\— . (Ajay Kumar Sharma)
é_-;v . Member Secretary, SEIAA  *

Ci%, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - psforest2015@gmail.com) '

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email —sudheer.ch@gov.in) e o

3. Deputy Director General of Forests (C), Integ rated ‘Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email — rocz.! m-mef@_)t]ic?.in)

. District Magistrate, Jhansi. 6’7651 (.

5. Member Secretary, Utta: Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.in)

6. Copy for Guard File. / A

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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UEA1-24/2017/1875/86-2017-57(AAET)/2017ER0)-1
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T ya g,
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3¢ YCA AR,
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wwEd orenfied,
3aT TR
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s v & weer o e a0 § R Re a1e dear-1498 ¥ 2015 I
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T GO el & 433 WeluT arr -4 3 g A S-PRES-AemiE-Rfer o
ST & FewH A @t & ORER W R Sy @ wiem R e

2- ww&ﬁ@ugmwﬁéﬁrgmaﬁ?mrﬁaﬁaﬂ#wmH’rm,
ot e & Rew ot W oI W sumfer (aReR) ReEad-1963 T @0 &
A4 & Icoia §-ffder @ §oMem (E-Tender cum E-Auction) SUmel & smeany 3t
IRER o R ST & e e o & st SRR 3t S .
1. 72 G R suafast & Rerr 851 @) @fer 1 serswan, gRagsr ant r 2Ry a9 5
TR HeFRIe T G Gt & e i 03 A0 Y TGS I T T,
sﬁmqﬁa,amaﬁaﬂswwmm@mmmﬁsﬂw@@m
freiRer far St ReiRe @ost & e 05 80 X # A8 89T AT G @ Wt
egmgmaaﬁﬁmﬁmmwamm%mmm%wgw
W#ﬁgﬁﬁwmﬂﬁ@f@a‘%mﬂmﬁiﬁﬁamﬁ*ﬁvwﬁﬁmﬁ
¥egfe ifAart
2.§-mmé-ahm;ﬁ@m&rﬁmﬁeﬁTmﬁsﬁa:wmmm_osaxs‘r#

fordr weligper o2 ST w4 3raftr B OB T geer frdw BT & B O 4

SR
3,§ﬁﬁawémﬁ%3/ammmﬁmﬂm¢mam,sﬁmm
3gEfAs (IRER) mm—1963$m§¢gn-1ﬁﬁa?ﬁawﬁﬁa¢@waﬁavﬁl
mmmm/mm%ﬁmwmmwmaaaﬁmeﬁgmm
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4§%ﬁmwémawwﬁﬁﬂﬂmﬂmﬁéﬁrﬁamﬁmﬁmﬁ
ek welr s A e SRR (E -Tender)%r‘ra:rn’mwaagmmmﬁa
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